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<ii) Reported famine conditions in 
Raipur and B ilaspur D istricts of 
Madhya Pradesh
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(iii) Demands o f  o ld  age P en sion ers

SHRIMATI PARVATHI KRISH* 
NAN (Coimbatore): I wish to draw 
the attention of the Prime Minister, 
the Finance Minister and the Govern­
ment to the present plight of old age 
pensioners who are on the verge of 
starvation and beggary.

Firstly, there is the problem of the 
pensioners who have commuted part 
of the pension. In spite of several ap-r 
peals, individually and collectively by 
various pension associations for *he 
restoration of the commuted portion 
after the lump sum amount paid in 
commutation is realised (which is no­
rmally after a period 10 to 1 1  yean*J,t 
the Government is turning down their 
justifiable request. The plea made by 
Government is that it is a contract be­
tween the Government and the pen*- 
sioner as epunciated in the outmoded 
Pension Act of 1871. So many Aetf 

and Laws are changed, the Constitution 
has been amended 44 times but fhe 
1871 Pension Act is sacred. Of course, 
some amendments have been made 
which safeguard pensions of officers 
who may choose to become Ministers 
Or Members of Parliament, but those 
who had commuted their pensions can­
not K*t the full pension even after the 
full amount commuted has been repaid 
to Government! Today there are these 
lew people who have, in effect, repaid 
the Government many times over what 
they have drawn as commuted pens­
ion.

An Accounts Officer, aged #4 years, 
retired from th* oflk> of the I>G 
P8tT. He could be said to haw paid 
as much as Rs 12.<«W upto July, 1*T7* 
He nfttrarf In 1*57 and drew R* §t00 
and coaid b* said to hav* repaid *ie 
Government R# 2&tXK>. A Deputy


